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\ ’ ILUNAL
REFORE THT HON'BLE NATIONAL GREEN Ll

PRINCIPAL BENCH NEW DELH

N )
ORIGINAL APPLICATION NO. 29372023
IN THE MATTER OF:

YOGESH MAINT & ANR APPLICANTS
VERSUS

STATE OF PUNJAB & OTHERS ... .RESPONDENTS

\DDITIONAL REPLY ON BEHALF OF RESPONDENT NO. 2, MUNICIHE
CORPORATION, LUDHIANA, IN COMPLIANCE WITH THE ORDER DATED
06.09.2024 PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL

MOST RESPECTFULLY SHOWETH:

I The undersigned is working as the Additional Commissioner, Municipal Corporation,
L.udhiana, and is duly authorized and competent to file this reply on behalfof Respondent
No. 2, the Municipal Corporation, Ludhiana, in compliance with the order dated
06.09.2024 passed by this Hon'ble Tribunal.

e

2. That this Hon'ble Tribunal, by its order dated 06.09.2024, was pleased to pass the

following directions:

-

“Learned counsel, Shri Ankit Siwach, appearing for the Municipal Corporation,
FATE

-

Ludhiana, requested one week's time to comply with the Tribunal's earlier order to

ye impermeable tiles and replace them with perforated tiles as directed by the

A . . . =~ e . . .
ral. Let the Municipal Corporation file an additional reply within 10 days."

n compliance with the aforesaid order of this Hon'ble Tribunal and the directions issued
in OA No. 06272021, Respondent No. 2 humbly submits that no interlocked tiles have been

mstalled within the 1-meter radius (prohibited arca) surrounding any tree. Furthermore. it

is submitted that the guidelines laid down in OA No. 062/2021 have already been
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by the Muntop il Corporation I udhinna

. \ ' cants are under the
It further submitted that some ol the arens referred 1o by the /\I'I’IL 1

mcluding the Lodhinna Improvement Irust

Gurabha Nagar, Shaheed Bhagat

Promiment
wirtediction of multple agencies,

reas such as B Randhir Singh Nagar, Kit Wl Nagar,

. AN ovement Trust,
Sineh Nagar, among others, fall within the jurischiction ol the Ladhiana fmpro b

. ' s P4 relates
and as such photographs atta hed by the apphicant i the rejoinder as Annexure |

with respondent nod, Any development works in these arcas are outside the control of

Respondent No

s subimitted, however, that the replacement of already-mstalled interlocked tiles
Gioughont the entire ity of Ludhiana with perforated tiles would impose substantial
financial strain on the Municipal Corporation,  Considering the extensive financial
miplications involved, Respondent No. 2 humbly submits that the Municipal Corporation,
Ludhiana, will place a resolution for approval of the installation of perforated tiles before
the Technical Advisory Committee (TAC) during the upcoming meeting for financial

“approval for future development works,

In further compliance with the order dated 06.09.2024, Respondent No. 2 has taken
“unmediate and necessary steps to replace the impermeable interlocked tiles with perforated

tﬂu “As a preliminary measure, the Municipal Corporation, Ludhiana, has already

’)\U\,\ .sppm\cd estimates amounting to Rs. 49.70 Lakhs for laying perforated tiles in the West

ft,-Zé;

G m\uuwmy of Ludhiana district. (Annexure 1) Additionally, two separate estimates of
fV‘)R 240/~ cach have been approved on 11.09.2024 for laying perforated tiles in Sub-
/ums D3 and D4, respectively. (Annexure 2) Respondent No. 2 has also issued

mstructions to all field officers mandating the installation of perforated tiles on the side

rms of main roads, excluding commercial roads, in future projects. Respondent No

assures this Hon'ble Tribunal that the guidelines issued in OA No 293/2023 shall be
: . 293/2023 s "

strictly incorporated into all future development works and agreements

That it is respectfully submits that the Municipal Corporation, Ludhiana has always been
as s bee

proactive in implementing environmentally conscious measures, particularly through th
C

creation of green belts across the city, These initiatives are aimed at enhancing (f
(e - 2 g "\:
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environmental  conditions for the residents and  ensuring  compliance with the

oy py o environmental regulations as directed by this Hon'ble Tribunal

.C‘\ 8 That Munmicipal Corporation Ludhiana further assures this 1Ton'ble Tribunal that all actions
- n

>/ R
‘\\\\ undertaken will continue to be in line with the preservation of preen spaces and other

|

.""'* \ ‘ S&m’”f‘lml‘”‘ll protection measures, strictly adhering 1o the directives issued by this

\',;’.’. or \\\ “Hon'ble Tribunal.

(\\\ﬁl\\ haﬁ ﬂpnqm!hal the afidavit §.P.2/G.P A DEPONENT
e N iy , MG
\1\‘\&’ -\\:(‘F'\\\ th S ?‘F-,-“'\ i ‘ \,....',‘r',i\md
ﬁ“"*%*”“‘ mmeﬂNmeuwwgnue Fatt g
\‘1 S
8 ,\ftuh@d at Ludhiana on this 17th day of September 2024, that the contents of the above affidavit
O ‘..j
\‘ \\t \dm true and correct 1o the best of my knowledge and belicf, based on the information derived
L 3
\‘:\:\ from official records. No part of it is false, and nothing matcrial has been concealed.

DEPONENT

= ATTESTED

Notarv Public, Ludhiana. (Ph.)
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Sub: Supply of 60mm thick perforated Interlocking tiles for West
Constituency.
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j. 4 Leamed Counsel. Shii Ankit  Siwach, appeanng  for M“”'Cip,g::
> Corporation stated that he may be granted a week's time to pompw W't
earlier order of the Tribunal and remove impermeablle tlles" and to
substitute the same by perforated tiles as permilted by Tribunal.
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Py of 80mm thick perforated Intorlocking tiles for sub zone D3,
2} “'?"\ '\'ﬁ‘-"-
Yogesh Ma

O Y s da wa i @ a orfirer OA 293 of
tate of Punjab @ ) o6 00 2024 Q 95 (1
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Counse!  Shi Ankil  Siwach
rabon stated that he may b

©arige rede

appeaiing  for  Municipal
e granted a week's time to comply with

creer ol the Tnbunal and renfove impermeaable liles and to
ttute the same by perforaled tiles as permitted by Tribunal *

VRIS g3 @ s (13 0w s @ [y 4200 Sqft BFEMt gat 3
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Nl W &

BIRE 89 musdl yuz qaw 89 g2t jrus = Emt ardingt

Sr ‘Name of Firm ]  Rate ~ Total
No ‘ (in Rs.)

' MsAttal Concrete Industnes | 40/- per Sqft + 187 GST | 1,98.240/-

M's Samrat Tiles ’ 44/- per Sqft + 18%: GST | 2,18, 064/-

M's Jan Tiles Industres - 49/- per Sgft + 18% GST | 2,42, 844/-

T uey nggg @ Punjab Transparency in Public
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H A Abtal Conciete Industies ; Q0 por Bl T QL 1,40, 240/
S My Samiat Liles | per Sqite 1% QST 218064/
3 Mg Jam Tiles Industiies LA per it T8 QBT | 242,044/

T Ro e QN ey Bawa O Punjab Tanaparency I Public
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